CENTRAL ADMIN ISTRAT IVE TRIBUNAL
PRINC IPAL BENCH S

D.A. No, 1548 of 1994

Naw Delihi, dated this the 27th July, 169%

HON'BLE MR, S.R. ADIGE, VICE CHAIRMAN (A)
HON'BLE MK, Fo.C. KANNAN, MEMBER (J)

a/3hri

?. g‘i.aib Singh’
/e Shri Shankar 3ingh,
R/e X=137/1, Gali No. 11,
By ahmpur i, Uslhi.

Z. Satya Fal Singh,

/e Shri Ohgrambir Singh,

#/e¢ Quarter Ne, B=10,

P.S, Bhajanpura,

Dmlhi, ses Applicants

(Nens appsarsd)
Versus

1, Cammissiener af Pelice, Jslhi
Delhi Pelice Headguarters,
m03.00 auilding,

1.7, Catate, New Dslhi.

2, Addl, Cemmissiener ef Felice (Admn. ),
Nelhi Police Headquarters, M.5.0, Building,
I.P, Cstats, Naw Delhi.

3, Oy, Cammissisner of Falics (HG)
Delhi Felice Headguarters,
mosoﬂﬁ BUilding’ I.po Estata,
Neyw Jalhi, ceo Haspasnrndents

(By Advscatas S5hri Bhaskar Bhardwaj prex
ceunsal fer Ms, Jystsna Kaushik

OROER Sﬂral!

8Y HON'BLE MR, S.Re ADIGE, VICE CHAIRMAN (A}

Applicants impuan Respendents® erder dated
21.1.94 vide which the nam=s af applicants hava net bssn
breught en premetisn list ‘g (Ministerial)
as alse Respondents® letters dated 9.3.94 and 30,3.54

rajacting their repressntatisns.
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2e Nens appeared fer applicant when ihe case S
was Called eut sven en the 2nd call, Shri Bhaskar Bhardwa]
appeared as prexy counsal fer Ms, Jystsna Ksushik fer
respendents and has besn hegard.
3. The materials en recerd reveal that spplicants
vers cenfirmed as ASI w,e.f. 11,711,687, Their names were
censidered by @ regularly censt ituted OPU fer premetien
list ‘E' (Ministerial) sleng with their csunter-parts

sn 18,7.94, but they were feund unfit fer inclusisn in
the aferesgid list,
de It is net denied that the sdmissisn te Premetien
List 'E' is sn the basis ef selectien tempsred by senierity,
and sfficiency and henesty are the main factsrs gsverning
the selectisn.

Se Respendents have invites sur sttentien te the
cuidelinaes fer the ODFC laid dewn by the OF&T which allews
JFCs te enjey full discretien te dgevises apprepriats metheds
and precedurss fer sbjective assessment af the suitabiiity
ef candidates. It has bsen peinted eut that the orC
did cansider the casss ef applicants aleng with ethers

~fo ndt seiect
and the DFC chese @ jeemave thass whese sverall rating

was assessed as 'average or belsu' and as ths applicants
Fell in this categery thsy were net selescted fer a€missien
te List '6' {Ministerial).

6o These assert iens have not been € snisd in any

rejeinder filed by mpplicants ane nens has appeared an

beralf af them te challenge the same during hearing.
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7 Under the circumstances ue

gees greunds te warrant eur judicial

U.A. which is accerdingly dismissad,

fQﬁqﬂwu;.M

(P.l o KANNAN)
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